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G.S.R. 212(E).—In exercise of the powers conferred by sub-section (2) of Section | of the Science
and Engineering Rescarch Board Act, 2008 (9 0of2009), the Central Government hereby appoints the 29th day
of March, 2010, as the date on which the provisions of the said Act shall come into force.
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NOTIFICATION
. " - New Delhi, the 29th March, 2010

G.S.R. 213(E).— In exercise .of the poweré conferred by section 20 of the Science and

Engineering Research Board Act, 2008 (9 of 2009), the Central Government h_éfeby_rhéké:é j

the following rules, namely:—

1. Short title and commencement— (1) These rules may.bg called the Science and -

1
L

Engineering Research Board Rules, 2010. ‘

(2) They shall come into force on the date of their publication in the Official Gazette.

72. Definitions.— In these rules, unléss. the co’nte)‘(t otherwise rcquires,—

(a) “Act” means the Science and Enginecring Research Board Act, 2008 (9 of '200‘9);

(b) “form” means the forms annexed to these rules; : ' <

(¢} “section™ means the section of the Act: |

(d} all other words and expression'é used in these rules and not defined, but (lieﬂ“ﬁed .in the
Act, shall have the meanings respectively a.ssigned to them in the Act.

3. Qualifications and expcriehce ofth; members of the Board.— (1) The members to

be appointed under clause (h) of sub-section (3} of section 3 shall possess a doctorate degree

. S o S —
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"in science or engineering and shall have minimum ten years of experience in basic or applied

research after doctorate degree_and shall not be at a level lower than that of a Professor.

(_2} The members to be appointed under clause (i) of sub-section (3) of section 3 shall be
holding the post of Directors of the National Laboratories or Research Institutions or senior
scientists in Suchr instilutioﬁs and shall be holding a position not lower than that ‘ovf a
Professor in a front-ranking national institution of higher learning and should possess ar‘
doctorate degree in sciences and engineering having at least ten years of experience in
scientific re_search and development after the doctorate degree.

(3) The members t(.w be appointed under clause (j) of su‘b-s,ec.tion (3)of séction 3 shall.possess
professional degree in any branch of écience or tech\nology"or management having m:iniQO
of ten yearsl of prolessional experience in areas relating to industrial rescarch and
development or five years of ek_perience in managin.g international projécts or science-based

socio-economic programmes from either public. private.or non-governmental sector.

'

s Term of office of the me:ﬁhers.— The members of the Board shall hold office for a

period of three };ears from the date of their appointment - and- shall be eligible for
reapp(_)inmmm. | , | . |

5. Travlelling and Daily Allowances of the members.— (1) A member of the Board,
other than a Government servant. shall be r:ntil]ed_ to draw tra.velling allowances and daily
aliowances at the highest rates as E;dmissible to the officials of the Central Government for
the time being in force, in iespect of any‘joumey performed by him for the purpose of

‘ .
attending a meeting of the Board or for the purpose of discharging any duty assigned to him

by the Board. ' o
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(2) In case of any journey performed by an ofﬁci.al of the Central or the State Government.to
attend any busines; of the Board, the ti‘avelling and daily alléwances admissible to him under
the relevant rules of the Government under which such OfﬁCl:al is employed shall be payable
by the Board. |
(3) No tfavelling allowance or daily a!lo_wahce shall be allowed to a member of the Board
unless he certifies that he has not drawn any travelling or daily allowance frorﬁ any other
source in respect of the journey and halt fqr which the claim is made. |

(4) The trave]iiﬂg allowance shall be payable from the usual plaicé of residence of member of
the Board or an official of the Central or the State Government to the pl‘ace of the Imeeting
where such member or ofﬁcial has gone to attend any business of the Board and back to
his/hgr place of residence :

Provided that when the journey commences from or the return journey terminates at
any other place, the tr.;lvelling ailow‘ances shall be restricted to the amount that would have
been payable-had the journey commenced .from or terminated at the usual place of residence,
or to the ambunt payable in respect of fhe actual journey uﬁdertaken, whichever is less: |

Provided further that in special. circumstances, the Chairperson or the Secretary may
grant travelling aIlowaillce from places other tﬁan the usual place of residence of a member.
(5) A member of the Board or the Committee who is a res'ident at a place wheré the meeting
of the Board is held or where any other business of the Board is transacted, méy be paid the

actual expenditure incurred on conveyance by him in addition to the daily allowance, as

admissible above.
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6. Meetings' of the Board, - The Board shall meet f;lt least four times in a yeaf, at such
times as.may be appointéd by the.Chairperson, for the tfansaction of business. .

7. Disclosure of interest by the members.— If -any member of the. Board or any of his

family member has any interést in a proposal submitted for consideration of the Board, the

member shall disclose to the Chairperson the extent of his interest in the-proposail.

8. Decisi_bns by the Board.— All matters erughi before any meeting of the Board shall

" be decided by consensus and in the event of lack of consensus on any matter, the decision of

the Chairperson shall pre\?ail and such décision.shall be deemed to be the consensus decision.

9. Recdrd of Buéiness.— (1) The record of b_us,inéss' transacted at every meeting of the

e e : : A
Board shall be prepared by the Secretary of the Board, for approval by the Chairperson or the

member presiding at such meeting,

L N 2 T .
EE L 20

(Zj .Whén an'yrbusihes(s Ji‘s”tzransacted by circulatg);n of papers, the Secretary shall prepare a

record of the business so transacted for aipproval_ by Chairperson of the Board di'recting thé
cireulation.
(3) The record of 7busivr’1és§ itfansacted at évery meeting of the Board shall be approved and

signed by the Chairperson or the member presiding at such meeting, and the approved record

* of business shall be submitted to the Board at its next meeting.

(4) A record shall be maintained by the Secretary of items of business transacted by the

Board or the Committees thereof,

(5) A record of acuuns taken on the suggestions’, recommendations and advice of the

vaé:rsi ght Committee shall be maintained by the Secretary and shall be communicated to the

Government in every quarter of the year on the advice of the Chairperson of the Oversight

Committee.
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10.  Powers and duties of the Chairperson.— (1) The Chairpeison shall,——

(a) be responsible for the propér fuhctioning of the Board and the Committees appointed by
the Board; | |
(b) be respoﬂsible for implementation of the dgcisibns of thé Bolard',
(c) exercise such Supervisory'and administrative control over all ofﬁcers and staff of the
Board, as may be necessary, for efficient discharge of functions of the Board; 4
(d) take decision on urgent matters that cannot wait till disposal b; the Board and such
decistons shall be placed before the Board for its appi'oval at its next meeting.
(2) The Chairperson éf the Board niay at any time call a ﬁleeting of the Board on'.':ll
requisition for that purpose présented to him with the signatures of at least four members of -
the Board. | |

(3) The Chairperson of the Board may invite any expert in the relevant field to attend-any

~meeting of thé Board.

11:  Constitution of the Oversight Committee and term of office of its members— (N
With the prior approval of the Central Government, the Board shall constitute the Oversight

Committee in accordance with the provisions of sub-section (2) of section 3.

(2) The members of the Oversight Committee shall hold office for a period of three years and

shall be eligible for reappointment.

12. Meetings of the Oversight Committee.— The Oversight Committee shall meet at least
twice in a year at such time¢ as may be appointed by the Chairperson of:the Ovei'sight

Committee, for the transaction of business.
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13. Allowancc_:s' to memi)ers of the Oversight Com_r'nitteer.»—\:The travelling allowance,
daily 'élrlowancé and conveyance ;llowance ot; thé mc_:mbérs' of the Oversight Commi&ee shall
be the same as applicable to the }némbers under rule 5.

14.  Constitution of Committees.— (1) "fhe Board may appoint suéh bommittee or
comminces as .it deems necessary for dischar_gg of 1ts duties a;'ld ;’)ert_"ormance of its functibn
under the Act. -,

(2) The Chairpersbn may, on the recommendat}on of the Board, -_co—opt inembers to any
Comm_itteg or Committees sét up under sub-rule (1'). | |

(3) The Board shall determine.:.the teﬁns of .;‘eference, tenurg, membérship and othe.r related
aspects of a Cm_ﬁmi;tee or the C.ommittee;s set up under suberﬁle (1).

(4) A Committee ] appointed by the Board shall submit its repor, ﬁndings,u or
récommendations to the. Chairperson of the Board within"the period stipulatea or such

~extended period as specified by the Board.

15.  Formof appl-_i_cation.—é An applicant who is desirous to seek financial assistance from

the Fund of the Board, shall apply 1o the Board in Form A appended to these rules.

16. -Form for preparation of budget, annual report.— The Board shall prepare its budget
for the next financial year in Form B, and its annual réporf in Form C, appended 'to these

rﬁl_es and shall submit ihe'sémq to-the Central Government by 3 1** October of every year.

17.  Interpretation of rules.— Where any doubt arises as 1o the interpretation of these
rules, the matter shall be referred to the Central Government for its decision and the decision

of the Central Government ih.thé matter shall be final.
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© Form-A" v .
Form of Application {Project Format)
(see rule 15)

1. Project Title

2. Broad Subject:
Atmospheric Science
Chemical Sciences

~ Earth Sciences

Engineering Sciences
Life Sciences
Mathematical Sciences
Physical Sciences
Other Interdisciplinary

3. Duration in months

4. Total cost

" 5.FE Component

6. Principal Inv.

7. Designation

8. Department

9. Institute Name

10. Address

'11. Date of Birth: Sex (M/F)

12. Telephone Fax Gram e-mail

13. Co-Investigator

14. Designation

15. Department

16. Institute Name

17. Address

18. Date of Birth: Sex (M/F)

19. Telephone Fax Gram e-mail : , |
(Repeat 13 to 19 for additional Co-Investigators, if any, as 13.1-19.1, 13.2-19.2,..)
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20. Project sum@aimi(maximum 150 words) . -
21. Key words (mai(imum.S) |

22, Technical details

22 1. Introduction (under.the following heads)'

22.1.1. Origin of the proposal

o K g

.. 22 1 2 Defmrtron of the problem

22 1 3 Objectlve

:
i R.'. f

22 2 Revrew of status of Research and Development in the subject
- 222, 1 Internatronal status , .

st 290 2‘~»Natronal status
' 22 2 3 Novelty and rmportance of the proposed project in the context

- of current status
. ~

22.2. 4 if the prolect rs locatron specrfrc basis for selection of location.

T L e T £ TS T i g,

23 Target benefrcranes of the proposed work

24 Review of expertise available with the Pl, the mvestrgatrng group and
mstrtutron in the subject of the project,

- Ty
B et

25 Patent detalls (domestrc and mternatronal) if applrcable
26. Environmental rmpact assessment and risk analysis

B 27 Proposed |mpact assessment

- avite nm.

' .‘28 Sustarnabllrty Issues relating to sustarnabrlrty lncludrng stakeholder
commitment, operation and marntenance of assets after prolect completion,
and other related issues -

29. Work plan

T e T

.29, 1 Methodology

' 29‘2 Organization of work elernents

B T E P N

29.3. Time schedule of actrvrtles giving mrlestones (also append to bar
dragram and mark |t as Sectlon 410) : ,
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29.4. Do the physical and financial targets (given-in' Section 300-
351) match with each other

29.5. Suggested plan of act:on for utilization of research outcome
expected from the pro;ect

30. The development "Outcomes” and "Outputs’ of the project.
31. Economic implications of the proposed work, if any.

(32.) BUDGET ESTIMATES: SUMMARY . .
" Item BUDGET ] (in Rupees)

1st Year 2nd Year 3rd Year | Total

A. [Recurring

1.Salaries/wages

2. Consumables

3. Travel
4. Other costs
B. Equipment

Grand total (A+B)
. | Total FEC*

*FEC- Foreign Exchange Component
Foreign Exchange component (in US$) equtvalent of rupee amount at the prevaillng
rates may be furnished.

N:B: Entries here should. match with.those given-in section 310 to 350; justifi'ca'tioh :
for each item is:to:be given in Section:following.it that.is.section 311
321, 331, 341 and 351.

33.-BUDGET FOR SALARIES/WAGES:

BUDGET |i(in Rupees) |
; 1st . 2nd:Year | 3rd.Year | Total |
- . Year((m:m*) § (memy)  F (mamy) o (m:m)
Designation} - : C 1+
. Monthly
&-number Emoluments
of persons

’ Total . L =-,,_.'-'7-"“"‘7“-‘=;‘ ’ ) h .:V --'IL" S ;" S

*m:m::man months-to-be: glven within: brackets before-the:budget; amount’-‘
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J

34. Justification for the manpower requiremeht

35. BUDGET FOR CONSUN‘ABLE MATERIALS

BUDGET (in Rupees)
tem T - IstYear  |2nd Year 3rd Year Total
Q*
B
F R
TotalyB. . . .. ]| ~ SR . ~
qF:

: *Q Quahtity:or number, ** BUdge't o Foreign Exchange Componént in US$

..36. Justiflcatlon for cobtly consumabie (|f not prowded for in Sectlon 231 le

Methodology)

HN '~i~'37.'BUDGE-T FOR TRAVEL , , :

ST P S b " - BUDGET (in Rupees)

SRR R ' IMstYear 2nd Year 3rd Year Total

-0 ot fTravel (Only | |
-~ - -finland

travel)

A

38 Justuflcatlon for mtenswe travel if any.

39 BUDGET FOR OTHER COSTS/CONTINGENCIES
' - BUDGET E (in Rupees)
1st Year 2nd Year  }3rd Year |Total

Other -
costleontmgency
... -fcosts

“40; Justlﬂcatlon for specmc costs under other costs if any.
|41 BUDGET FOR EQUIPMENT

' PO _ ) Estimated . _
S| Genenc name of the . : Costs (in - * ]|Spare time for
N(‘) Equ&pment along with Imported/indigenous | Foreign *other users (in.
- .o {make &model’ > <~ ] .- : Currency %)
i s B - {also)*
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42. Justrflcatlon for the proposed equ;pment

43. Rellablllty of Cost Estlmates.

| 44. Time Schedule of Activities through BAR Diagram

45, List of facnmes being extended by parent mstututuon( ) for the pro;ect

implementation.
A) Infrastructural Facilities:

Sr. No. |Infrastructural Facility

Full or sharing basis ~

Yes/No/ Not required

Workshop Facility

s ]

Water & Electricity

l.aboratory Space/ Furniture

Power Generator

AC Room or AC

Telecommunication including e-mail & fax

Transportation

RINIS O IRIN] =

Administrative/ Secretarial support

©

{Information facilities like Internet/ Library

—
©

Computational facilities

-
—

Animal/ Glass House

12. - |Any other special faciity being provided

B. Equipment available with the Institute/ Group/ Department/ Other Institutes for the

. prOJect
: Remarks including
Equipment Generic Name of  |Model, Make & year 23:3:2?;2? 4
avellable with - Equipment of purchase current usage of
equipment
Pl & his group
Pl's Department
Other Inst In the
region
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-46. Detailed Bio-data-of the Investigator(s)lCo=1nveStigator(s) including
Name, Address ‘Date of Birth, Institution’s Address etc.
‘\

Academlc Qualifications’ (Unwersuty/CoIIege from where attamed 'year of passing,
.class, Thesis title etc.) :

Publications list (Title' of paper, authors, Journal details, pages, year etc.) |
~ Patent list, if any

List of Projects implemented e

-47. Details.of Research -Préjeétsbeing implemented/ completed/ submitted by the
zlnves,,tigator(s)l,Co—I.nvestigators.inciuding Investigator(s) Name & Institute

‘Projectilite - - .

Project Status:

Completed-duration, period (from.... to.....), funding agency and'total cost
On-going-duration, date of start, funding agency and total.cost
;proposed-duration, funding agency where submitted and total cost -

?Summary 'of'the project .

:Major: Results/ Highlights of the project mcluding achlevement (publlcatlons ‘patents
- sefe; ) for:completed-projects-

- Upstoidate Technicaliprogress report for on-going projects.

- 148, /Any:otherrelevant:matter.
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: :FOan B apgrfl id T gD il I N R
(see rule 16) o
(Part I) : N LR S

' SCIENCE AND ENGINEERING RESEARCHBOARD
“Statement of Budget Estimates '~~~ .~ it s A1
PLAN BUDGET (Al figures in Rs.lakh) -

RE for the year: (current year) and BE for the year (next year)

Item/Head - Actual BE.. Proposed Proposed
Expenditure | {current .| = R.E.. .| B.E:(next.:
(last financial’ | (current " {  financial
financial year) - financtal year)
year) year)
1. SALARY L
1.1 Pay.and Allowances R
1.2 Contribution to NPS '
1.3 Contribution to CPF TR ;ﬁ
1.4 LTC ‘ '
1.5 Medical:Claim
1.6 Gratuity . |
1.7 e, ] : ATl PR e aT A e=] [T RS MG HS LI SRR B
2. OFFICE EXPENSES - haln e s et e
2.1 Stationery _ . T oy RSP AT AR A G PO
2.2 Telephone ' : | .
2.3 Electricity A ] |
2.4 Water ‘ e
2.5 Procurement of furniture - § oy ' Tl e s

2.6 Vehicles

2.7 Maintenance

2.8 Internet, e-services

2.9

3. Minor Works

4. Major Works

5. Domestic Travel
6. Foreign Travel

7. Rent, Rates & Taxes

8. Long Terim Advances

9. Other Administrative Expenses

10. Advertisement & Publicity

11. Publications

12. ......

13.......

TOTAL
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(Part ll)

SCIENCE AND ENGINEERING RESEARCH BOARD
Receipts and Expenditure (ARl figures in Rs, lakh) )

RE for the year : (current year)

Receipts

-

" Opening balance
Grants / Receipts from DST o

. Grants / Receipts from other sources

Interest from bank

I

~ Miscellaneous Receipts

5.1 Guest House

5.2 License fees

5.3 Patents and loyalties

L‘ :  TOTAL

Expenditure

‘1. Capital Expenditure

2. Revenue Expendllure

- TOTAL ' ' -

P rese o A E e I P A e o iy il fons
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Form C

(see rule 16)

FORMAT FOR ANNUAL REPORT

The Organization

Composition of the Board

- Organizational Chart and composition of and various Commitiees
Meetings of Board and other Committees held

"Reports on activities of various Committees

The Programmes

Major Programmes Supported

Major Schemes and Initiatives

Extramural Research Projects/Programmes funded
Important Research Highlights
Fellowships/Scholarships supported
Conferences/Seminars supported

International Programmes

" The Ouiput

" Number of papers/publications/reports emanating out of pI’O_}eCtS
Technologies/products emanaung out of projects

The Budget and Finance

Audited Financial Statements

<

[F. No. S.R./S.9/Z-14/2005]
Dr. PRAVEER ASTHANA, Scientist-‘G’.
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